| TEM NO 57 REG STRAR COURT. 1 SECTI ON |

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR PANKAJ BHANDARI

Petition(s) for Special Leave to Appeal (Crl.) No(s). 1038
0/ 2013
ZULFI QAR Petitioner(
s)
VERSUS
STATE OF U. P Respondent (
s)
(with office report)
W TH
Crl.A No. 161/2014
(Wth appln.(s) for exenption fromfiling OT. and appln.(s) for
perm ssion to file additional documents and O fice Report)
Date : 09/09/2014 This petition was called on for hearing today.
For Petitioner(s)
M. Rauf Rahi m Adv.
M Uzm Janeel Husain, Adv.
M. Shakil Ahned Syed, Adv.
For Respondent (s)
M Si ddharth Sengar, Adv.
M . Abhi shek Chaudhary, Adv.
UPON hearing the counsel the Court made the follow ng
ORDER
The | d. counsel , M Si ddharth Sengar appeari ng on
behal f of M Abhi shek Chaudhary, Advocat e-on-record
undertakes to file vakal atnama on behalf of the State in
Crim nal appeal No. 161/ 2014 wi t hin f our weeks al ongwi t h

addi ti onal documents, if any.
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Reason: Li st again on 28.10.2014.

( PANKAJ BHANDARI )

Regi strar



